BENCH-I

NATIONAL COMPANY LAW TRIBUNAL AN
KOLKATA BENCH Y
KOLKATA

C.P.(IB) No. 455/KB/2018

Misc.A.(IB)No.708/KB/2019
Present: 1. Hon'ble Member(J), Shri Jinan K.R.

2. Hon’ble Member (T), Shri Harish Chander Suri

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 5" March, 2020, 10:30 A.M

Subrata Sarkar-Vs- KND Engineering
Name of the Company Technologies Ltd.
Under Section 9 IBC
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[ No. | Representative (IN CAPITAL LETTERS) ek date
L Mot Asutra Boaw oo Lo penalp ST
Y 179 TR e ’% Ron. 1911 &1y S/a/as X,
2. Rowt Poddon % b-q ,12, 15 ™ sl3l>o

3. Hogoah KGrwel

| C.

. Unile Clobibeys A 7 R /1 5/8\“‘ .

2 LSJMTL;: Che %;A’\” %:“Zb"i/tﬂié*‘”\q %%OZO
- Debrobratn Baneja Hovs o o L (&9

2%‘»%9&.. Brida Mo

| ARLN GV b, ey



ORDER

Ld. Pr. CA for the Resolution Professional (RP) appears. Ld. Counsel

for R-1 to R-3, R-5 and R-15 to R-19 appears. Ld. Counsel for R-6 to R-9, R-
12 and R-13 appears. Ld. Counsel for R-10, R-11 and R-14 appears. Ld.
Counsel for Janardan Nirman appears.

Ld. Counsel for R-1 to R-3, R-5 and R-15 to R-19 seeks leave to file
reply affidavit. Leave is granted. Reply affidavit is filed. It is received. Copy
is given to the applicant.

Ld. Counsel for R-6 to R-9, R-12 and R-13 seeks leave to file reply
affidavit during the course of the day. Leave is granted. Reply affidavit is
to be filed during the course of the day, without fail; otherwise, it will not

be taken on record. Directed to serve copy of reply affidavit to the
applicant.

Ld. Counsel for R-10, R-11 and R-14 submits that reply affidavit has
already been filed and copy has also been given to the appli_cant.

Applicant is directed to file rejoinder to the reply affidavits within 7
days of receipt of all the reply affidavits by servingtopy to the Ld. Counsel

of the respective respondents.

List it on 15/04/2020 for further consideration.
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